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ORDER

MR. No. DHARMADAN

Applicant who worked as provisional.E.D,B.P.M.
Vaduthala Jetty post office since January, 1991 filed this
application under section 19 6f the Administrative Tribun;lﬁ'
Act for a declaraticn that he iS'entitled to be selected in
the regular selection considering the pa'st, service. He has
also chillenged the selection of the second respondent nnd
his appointment as EDEPM in the same post office.
2 ‘ Earlier when the applicent dpproached this Tribunal
by filing_O-A. 659/91, we dismissed the application on the
representation of the respondents thet they have conducted
regular selection fér appointment to the post of EDBPM,Vaduthala
Jetty post office and the applicant was not selected. We made
it clear&g?at judgment that if the applicant is aggrieved
by the selection, he may take a@ppropriate steps providea '
under lawe. Iﬁ is pursuant to thét direction that.ﬁhe
applicant has filed this original application on the ground

that the selection &f the second réspondent has not been
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validly made'by the first respondent. He has raised

various other grounds for attacking the said selection
and appointment.

3. Having heard learned counsel for both sides, we

~,though£§hat decision can be rendered aiter;perdsal of the

minutes of the selection held on 27.6.91. vAccordinély,

we directed the léarned counsel for respbndents to produce
the minutes of the selection.

4f _— Today wﬁen,fhe case was taken up.forvfinal

hearing, thelearned counsel,for respondents produced the

'minutes and we hawve géne through the same. Nine candidates

including the applicant were considered on 27.6.91. Ope

Smt . C.PeSinaba who secured,hggh.mérks in the SSLC was
denied Seleétion on the ground that she is rRot & permanent
resmdent of the v;;lage in which the post offlce is SLtuated.

It is further seen that the appxlcant wasbot glven any

'welghtage for the past §erv1ce. In the reply f£iled by the

respondents, it iS/sgﬁed that from 18.2.91 Sk/u‘:i‘v. Ke
Goplnathan,who was the regularlncumbent was promoted and
the applicant was gontinuing in that vacancy as prov1510nal
hand. The Selectlon was made on 27 6.9l. It is pot clear
‘whether : .
from the minates asxg/%he first respondent considered the
' that
claiméﬁ the appl;cant&ns ellgibdﬁqfor weightage for the
pest service @FCﬂ’kn 'No indication is gﬁgne in the minutes

as to whether this .aspect was in the mind of the first

respondent at the time of the selection. 1In fact the

respondents in the reply cledrly stated that it is not a
relevant consideration because there is ' no provision under

the Recruitment Rules for the E.De Agents. This stand of

bbe respondents is contrary to the decision of the Tribunal

in 0.A. 29/90. It is further seen that the second
respondent was selected on the ground theat she has secured

249 marks in the SSLC and$he passed SSLC in the first chance.
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It is not a relevant consideration in view of the decision

rendered by this Tribunal.

5e This Tribunal considered the criteria for selection

in,the.light of the'relevant_rules for the E.D. Agents in

0.A.254/91, V.V. pushpavalli vs. Supdt. of Post Offices,

Kannur and connected cases for a proper and falr sehection

and held
/as followss

"9, The criteria for selection of Eede A Agent
under the Rules supplemented by relevant
1nstructlons ars

"

i1)

‘Minimum @ge limit of 18 years and meaximum

of 65 years should be satisfied for.
employmernit 45 E.J. Agente. '

For the post of ELUA,EDBrM and EDSPM,

the candidate should haéve compieted VIII th
standard as educational gualification;

but when other things becomes equal in
every reSpect.'mdtriculation or edquivalent
my be preferred. PMG'sletter dated
12+.8.87 stated that preference shall be .
given to those who are possessing highest
educational gualification but no weightege
need be given to qualificetions above the
level of $SLC. Among matriculates candidate
candidate heving highest mark hes a chance

of selection provided the candidate is

found physicelly fit.

In the case of all other categories of
E+De+ staff no minimum educational standard

 has been prescribed, but the candidate

1ii)

iv)

v)

vi)

should have sufficient "working knowledge

of the regional language and simple
‘arithmetice.® In the case of E.De.MeSsenger

the candidate should posses in addition -to
the akove "enough knowledge of English."

For the pest of ELSPM/ELBPM the candidate
should have adecuate means of livelihood
which is supplementary to the allowances
of th¥ work &s ED Agenss and the selected

“person should be @ble to offer space for

postal operﬁtionS.

The EJSPM/ELBPM must be permanent resident
of the village where the post office is

located 80 as to enabie him/her to attend

official works. In regardto EuNMC, Eu
Carrier, Meil Peon, etc. he should reside
in the station of the Main Post Office
or delivery jurisdictiohe

An E.De Agent of all cdteoories should
furnish & security of Rse« 1000 subJect to
vaciationse.

Ability to ride bicycle is a precondition
and & candidate shouid possess ability to
ride bicycle in the case of selection
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of EDAs to be engaged on out door duties
as per letter dated 18.8.73.

vii}) The candidate should satisfy physicel
fitness and sound health for discharging
duties. 'The selection should easily be the
best one suitable for the post notified!
in every respect. Preference will be given
to SC/ST to ensure the fixed percentage.

10. The authority who maékes selection to an ED

‘ post may conduct an interview to satisfy
the pgSical and general fitness of the
‘candidate, but he is bound under the Rules

- supylemented by instructions to conduct
the selection proceedings bearing in mind
the above principles..and criteria, for
choosing the 'best one suitdpie for the post
notified' andnot a candidate of his choice

. using his own discretion in &n arbitrary
menner. The selection should be fair and
impartial. He should apply the criteria
scrupulously for picking out the best
among the lot. If the Tribunal or the
Court on verification of the records and
the selection proceedings is satisfied that
the sbove principles and criteria are not
followed or applies in the selection
proceedings it is lisble tobe quished."

Ge - The f£irst respondent is expected to know the
law before making the selection to the post Of E«D.B.P.M.
vaduthala Jetty Post Office. On a petusal of the minutes
we are not satisfied with the menner in which the sélection
has been made. He has not followed the rules strictly
applyiﬁgbthe critéria laid down by this Tribunal in
varjous decisions, one of which is referred to above.
7 In this view of the matter, we are not satisfied
with the selection of the second respondent and we are
persuaded t#accegt the contentions raised by the learned
counsél fof the applicant. Accordingly, we set aside the
selection of the second :espomdent @nd direct the first
respondent to cenduct a fresh selection applying the
critqria laid down by the Tribunial in the rengar Selections
All the candidates who were considered in the selection
held on 27+6.91 should be considered includlng the
applicent and Respondent No.2 after giving weightage to
the provisional service rendered by the applicant &s |

EDBPM in the very same postoffice in the light of the
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dictum laid @lown by the Full Bench of this Tribunal im’

0.A. 29/90, G.Se Parvathi vs. S.D.I.(Potal) Guruvayoor .emd

' others. We further direct tlat status quo as of today be

maintained till the regular seLeCtion and appointment .-
#AARX, The above direction shall be complied with within

the period of four months from the dite of receipt of the

copy of this judgmente.

8. The applicstion is allowed as indiceted above.

i 9 : There shall be no order as to costs.
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(P.V. VENKATAKRISHNAN) o - (N+ DHARMADAN)
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